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RE. TAKING UP DISCU SSION ON THE WORKING OF
MINISTR'Y OF CIVIL AVIATION

MR. CHAIRMAN: We now take up a Short Notice Question.
SHRI RAJIV PRATAP RUDY (Bihar): Sir | have a point of order
MR. CHAIRMAN: What is the point of order?

SHRI RAJIV PRATAP RUDY: Sir, you will have to give me a minute because
it has happened in your presence.

MR. CHAIRMAN: Question Hour is over

SHRI RAJIV PRATAP RUDY: Sir, the Question Hour may be oydwut | am
raising a point of order in your kind presence.

MR. CHAIRMAN: We have to take up a Short Notice Question. Please take it
up after the Short Notice Question.

SHRI RAJIV PRATAP RUDY: Sir, | will raise it but you must hear me out,
because the Minister for Parliamentdffairs is here and so are the othélrkis is
something very important.

Sir, 1 would like to draw your attention to articles 105, 106, 107 and 108 which
deal with Parliament. This Chapter of the Constitution relates to Parliament. | would
also like to refer to articles 312 and 356., Shrere are rulings from the Chair
regarding taking up of the listed business., $in the 30th of dst month, the
BusinessAdvisory Committee, which comprises of all the Members of the House,
met in your Chamber and agreed to some business. That business has been listed
for discussion in this House for the last 15 days, starting from the 12th ofTiMiay
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item of business relating to thésdussion on the working of the Ministry of Civil
Aviation has been there since the 12th of Make Session would be ending
tomorrow and the discussion has been listed against the name of Shri Brajesh
Pathak, and we have been told that since...

sft goieT Ules (STR USEN): 9wl S, g ot emuw Redve @t ot (=aem)...

#t IofT yag vk R/ 59 o w® de 9w 9 fomr 9 =9t '8 g@
2, safy s |Wl H sG] g9l Bl AETIGA] TEI HEGH  BIdl...(FE)

MR. CHAIRMAN: Who has said that?

SHRI RAJIV PRATAP RUDY: Sir, just a minute. It is proved by the point that
the business has been listed for discussion in this House for the last 14 days; it has
been positioned in such a manner by the Minister for ParliameAféairs that that
business is not being taken up and, till todalien the business has been listed, it
has been listed at the end. Nale question that arises is: is this House a smaller
or a lesser House in importance? This is the right of the Member against whose
name that business has been listed, *to it that the discussion orAGation does
not take placeThese are the last two days,,Sif nterruptions)

SHRI MANI SHANKAR AIYAR (Nominated): Sir.

SHRI RAJIV PRATAP RUDY: Who is he, Sir? | am talking to you, Sir
(Interruptions)

MR. CHAIRMAN: Just a minute, pleasenterruptions)

SHRI RAJIV PRATAP RUDY: Sir, | am talking to youWho is he to interrupt
me? How can you entertain him when | am raising the isdm&2r(ptions) | want
your ruling on this. Ifterruptions)

MR. CHAIRMAN: Let him finish. Then you may take it ugn{erruptions)

SHRI RAJIV PRATAP RUDY: Sir, my point here is this. For the last 15 days
this business has been listed. The Government had the option to list it at a point
where the discussion could have been taken up. | have been coming to this House
and other Members like Shri Brajesh Pathak have “been coming to this House, in the
civil aviation sectarThere is a situation prevailing in the Hou3de other House
has discussed this Motion three times in the last 20 days, and this House does not
have the privilege to discuss the Motion! | would like to have your ruling on this
subject.

* Expunged as ordered by the Chair
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MR. CHAIRMAN: All right.
SHRI MANI SHANKAR AIYAR: Mr. Chairman, Sjrin the last financial year
(Interruptions)

SHRI RAJIV PRATAP RUDY: Sir, | want a ruling from youwWho is he?
(Interruptions)

MR. CHAIRMAN: Just a minute. He is another Member

SHRI MANI SHANKAR AlYAR: This was exactly the case with regard to this
House discussing the working of the Ministry Tibal Affairs. Repeated|yfor a
period of three weeks, it was listed again and again, and because of the
unbelievably* of the Opposition, it could never be taken up. | don’t see what right
they have to rake up this question nofnterruptions) Tribals are the most
deprived people of India.lrterruptions)

MR. CHAIRMAN: Please, MrAiyar. (Interruptions) Just a minute, please.
Pawaniji, would you like to respond® far as the Chair can see, the matter is listed.
(Interruptions)

SHRI M. VENKAIAH NAIDU (Karnataka): Sir before the Minister replies, Mr
Mani ShankarAiyar, without any authority That expression should be removed
from the record?I(terruptions) This expression should be removed from the record.

SOME HON. MEMBERS:Yes, this should be removed from the record.
(Interruptions)

SHRI M. VENKAIAH NAIDU: It is the Congress Party and its allies who
were responsible for going into thell of the House. Iaterruptions)

MR. CHAIRMAN: Can we allow the hon. Minister of Parliamentéffairs to
reply? (nterruptions)

SHRI M. VENKAIAH NAIDU: Your allies and your party went into théell
of the House. Ifiterruptions)

MR. CHAIRMAN: Please, MrAiyar. May | request all concerned to resume
their places?Ifterruptions) PleaseVenkaiahji. (nterruptions) Please, i(iterruptions)

SHRI MANI SHANKAR AIYAR: This is the*...[nterruptions)...

MR. CHAIRMAN: Hon. Members, adjectives do not add to any substance.
Please refrain from themlnferruptions)

* Expunged as ordered by the Chair
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SHRI RA/I SHANKAR PRASAD (Bihar): But, he should not vent his
frustration for not making him a Ministefinterruptions)

sft gEEIH WSS ®UTem (PSRI): WX, sA®l garsy fe d #M AEd
T |....(aEm). .

THE MINISTER OF RRLIAMENTARY AFFAIRS AND THE MINISTER OF
WATER RESOURCES (SHRIAWAN KUMAR BANSAL): Sir, the hon. MemberShri
Rudy, has chosen to refer to the proceedings of the Bushegsory Committee.
As far as | knowSir, there is no reference made of the proceedings of the Committee
in the House here. Since he has chosen to dg,I Siould only wish to remind
him—I do not know whether he was always there present in the meetings or not—
that in the very beginning, the Government had agreed to the discussion on the
working of four Ministries As my friend, Mr Mani ShankaAiyar, has pointed out,
this is not the first time that we have not been able to discuss all theDfoumany
occasions we have not been able to do it. But, | would only like to remind him that
the only reason why this could not be taken up so far is that, maaryy Members,
from the Opposition, have been pressing for various other discussions and we have
been agreeing to thatVe never said that we do not want a discussidre hon.
Minister was present on many occasions. Ratimgr little disappointment is that we
have not been able to take up all the Bills, all the legislative agenda, which we had
listed because we were always trying to accommodate them on many other matters.
Sir, you may go through the records. On every occasion, we have said that we were
prepared to discussinferruptions)

MR. CHAIRMAN: Can the decibel levels be lowered a bit?

SHRI AWAN KUMAR BANSAL: That is for all the Members in the
BusinessAdvisory Committee to give priority to other items of the business.

MR. CHAIRMAN: Can we take up the Short Notice Question? Warun
Vijay, do you wish to raise the QuestiorAtérruptions)

3t UBTT SESHY  (TERTY): WX, SAB] AE T GIT?...(AE). ..

SHRI RAJIV PRATAP RUDY: Are you holding the discussion or not?
(Interruptions)

sft TReT W@ (ITR USW): WX, T UH point-of-order ¥ I...(c@em)...
sft wumufr: v fee, oMo W g ga fafg . (craer)...

SHRI RAJIV PRATAP RUDY: Sir, please give a ruling on thatnierruptions)

* Expunged as ordered by the Chair
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MR. CHAIRMAN: As far as the Chair is aware, this is a discussion on the
working of the Ministry of Civil Aviation, it is listed in today business.
(Interruptions)

SHRI RAJIV PRATAP RUDY: In the last 20 days, it is being listed,.Sithy
do not you give a ruling on it? This is going to be a history here. Why cannot you
give a ruling that such a discussion should be allowed or not? It will save so much
of time. (nterruptions)

MR. CHAIRMAN: It is listed. It is for you to take it uplrterruptions)

SHRI RAJIV PRATAP RUDY: Then, please decide that it should be taken up,
Sir. (Interruptions)

Why are you scared of having a discussion on the working of the Ministry
of Civil Aviation? (nterruptions)

SHRI AWAN KUMAR BANSAL: Rudyiji, why are you using the phrase,
‘Why are you afraid?’” Who says that we are afraid of it? What is this, Sir?

MR. CHAIRMAN: Can we complete the Short Notice Question and then take
up others? laterruptions)

sft ST pETer: WX, W)1T UF point of order ¥

sft |l eu ARVl (@GUH).. TS S, Wil g 98 oigy |

# AR AT AFEAG U S, § Sfud WHA U DRI DI
A ARl g MR AEal g 6 3w Wl W oz W wewm A fell # et d@
dfage iR fFrmmEe § uel f6 59 Wed @l HeMfew IUfd bl By QAN
afed a1 &A1 g @1 Jd Wew Tl T Fhal g1 s M o™ ey, anféad
86(1) 3R 86(2), &I H ¥T W< Tl oNfcha 86(1) H HeMREH ITSgUfd  &7o«m
Fffqmer < &R anféwa 86(2), W frgAT@el @1 20 R 21 €I, IR HEHRH BIS
oy I AEN, Al 9 WQ¥ T 9dhd g1 S ofatmar fEeft SR g @ @1 Aar orae
WY AU T b e F ARIH W W g9 Wed Bl A8l ¢ Aol gl s, el
IgoE HAST U] @I ST reden, HREmE i, 1 99E . (cee)...

sft gS9T uted: WX, UE Teld Bl T v RE O Ay =El oI
D |....(ATET)...

sft wumafe: IREy, oMU AT UM TTRH ST #R R ¥ ...(GEM)...
#t R swaTer: H S 4/ g1 @ .. (FGUm)...

sft i UISE SN, MY MU SRR WX SISV, $© 8l BN ..(SHFEm)... M
A S W SR ... (aE)...
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sft TR SErETe: S, ST 99E N ' f6 A% fo € ued € HWwe d

... (). .

MR. CHAIRMAN: The house is adjourned for fifteen minutes.

The House then adjourned at
ten minutes past twelve of the clock.

The House reassembled at twenty-five minutes past twelve of the clock,
THE VICE-CHAIRMAN (PROF. PJ. KURIEN) in the Chair.

THE VICE-CHAIRMAN (PROFE RJ. KURIEN): The Short Notice Question.
...(Interruptions)...Shri Tarun Vijay.

sft TRTT AT A SUNWEhel i, ..(AdE)...

Suwdremer (Wl wtS R emu dfewl @@, | will allow you..
...(TTE)...

sft SRTT SWETT: AT S point of order ...(SAGEH)...
At IO UeH: TR, ...(FFYM)...

Suwreder (Ut WSt Reen: eu dfevl L (@@Em).. A7 @ra gl
.@aar)... | will tell you after the short Notice Question.

st IR @ SRl Al H Smel @@ & dE vl WA A 9 & g @l
gS| ..(Haum)...
sft SO ek WX, .(FEYUM)..3H NIb A (FGEE).. ST B B,...(SdHH).. ST

afédpel 86 @ I I PN ® Bl WA BRY & A Wdfagm @ qd e
of | (@aer). 3Nfchar 86 H, IMCUfd #elgw ufy d€g B BIg W Aol g,

... (TE). .

SuTeme (W WS gRee): Please. ..lfterruptions)...

sft goIeT e R B ff 99 s IW A gerl ¥, (AU O WX
uretst & oremer ruft uret & wiwgl w1 gard € fe uret Snse @
BIY |..(ae).. 3811 Sl TR SoRT ®, .(EU). §9 $9 9 &1 ¥ f5 g
g IS, (SHGETH)...

Sureme (Ut WS HREe): g Sf, gl L @aus).d S d% T, e
ST |... (e )...

sft g9 Uled: @ 9 9 &1 © foh.(Eum)...
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IuTETe (W WS pREE): sorer Sft, emu STl @aem)...... will deal with it.

(R, 3u dfSTl L (@Eer)... I e afevl  (=eer).. U B 9

g l...@aem).. | will allow you. ...(nterruptions)...

st gour for (STRIES): SUNVRTE W EIGY, . (FAHUM)..IE B dRs dedl |
Recs 9 l.(aum). a8 uifdfced 781 gl.(@auam). d 9o 9 g &om
... (@maem). 81 I8 | SoM SR (EeT)...

THE VICE-CHAIRMAN (PROF PJ. KURIEN): Mr. Tarun Vijay, | will allow
you. ...(nterruptions)...Please take your seat. Intérruptions)... soi=r S, amg #d
ad gl @aes)... | wil deal with it. ...(nterruptions).. ssier Sft, emg 79 @1d
gfrel (e, Mg SfST L (ween). e g SfST . (wr@eme)...l will deal it.
...(Interruptions)...

sft TReT smmErer: WX, H9 S i & WEl wEl(@aum).d W g W el

st g9 Uled: WX, ..(WAUM).. B Ged HI HRAE! B SIEERI T8
T.(maa™)..3R g point of order TEl T...(=aem)...

SuTemer (W ®o. $REE): Don't do this. ...(nterruptions)... Dont's do this.
AT G R Sd B2 (L)Y AfST (A MY SMHY IO W W
AT I (@aegr). goiwr Sft, oMU Sl W WY SISVl (TIH). ARl AR
STIQITT |, (QUEMT=T)... /el & ST SITQIN.. (QUEEMT=).. .31y U=l ¥l uv
ST (e, o SN, MU IUAl Wi W WSyl (amaeme).. Don’t worry at all.
gorer S, 1 will go by rules only. e 33T ... (er@en)..ama o 9fey | (@@aem)... | will
go by rules only s wiw dfevl..(@@em). .ama @M dfev . (@@em)..Unless you
allow me, what can | say?Pou allow me. Let me deal with ii&ar S, one second.
Mr. NareshAgrawal, your point of order cannot be a point of order on an issue
which you are raising. But if you want to raise it, after the Zero Howill allow
you and give the ruling and not nows %8 feor f& ..(saem). d7 s o f&
gg point of order & TI..(EEM)..3MY TSI (O A W JfST .. (€em). . sore
Sfi, emu st Wi W SISTL..(@a)..ed dfSTlL (@@  wd F O gaR
I |...(@@e)... a8 point of order &l ¥ l.(@@um)..eMu SR AT ... (H@Em)...
leave it to me..#9 dren f& wE point of order W& FI.(=maum).. | know it.
...(Interruptions)... Leave it to me. .lterruptions)... You cannot question like this.
Leave it to me, Karimpuriji. .lGterruptions)... You leave it to me.l(terruptions) You
leave it to me. Interruptions) You leave it to me.3mu su e ux
Ssq...(@ae)...You don't know what | am going to...In{erruptions) smusr &t
qeE 8 6 w1 die gl (@au). 5 udl 82..(@auH). g & are 4§ ruling
4 l...(=@eem)..there is no rule, | will tell him. [§terruptions) Don’t question the
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Chair (Interruptions) Mr. Brijesh, if there is no rule, | will tell himlIrterirruptions).
Don't question the Chair(Interruptions) This is unfair (Interruptions) You cannot
question the Chair(Interruptions). Hon. Members... I{terruptions) gfT, Mr.
NareshAgrawal raised a point of ordet said that there is no point of order
(Interruptions) If he wants to say anything, | will allow him later omhntérruptions)

If there is no rule, | will tell him there is no ruldnterruptions) | will tell him there
is no rule. [nterruptions) Why do you worry? Ifiterruptions) | will decide that.
(Interruptions) Without hearing, | cannot say that there is no rulatefruptions)
How can | say anything without hearing him? Why do you woriy®eruptions)
Don't do this. (nterruptions) | cannot allow this. |aterruptions)

sft Rer spraTer: WX, oMl A AW g dien &A@l g l..(aE ).

SHRI TIRUCHI SIVA (Tamil Nadu): Sirthere are so many vital issues to be
raised during the Zero Hour(Interruptions) You please give your ruling.
(Interruptions).

THE VICE-CHAIRMAN (PROFE RJ. KURIEN): I cannot act according to your
direction. (nterruptions) raise <& f&ar &, #1 @ G Tl..(@IEE).H TR G
Zl..@ae)... | did not hear (Interruptions) You allow him, then, | will give the
ruling...(nterruptions)

sft orelt eFaR 3N (fER): R, SIRT QmeR, SIRT @IeR |...(=dem)...

THE VICE-CHAIRMAN (PROFE RJ. KURIEN): | did not hearyou allow him,
them, | will give the ruling. Ifiterruptions) You allow him, then, | will give the ruling.
(Interruptions) You allow him, then, | will give the ruling.Irfterruptions) st #
RelE U 2. (@auM).. 1 dicl?..(@auH). MR 8 gar &, o | will verify
(Interruptions) 3mu 3o+t e W ey l..(@@aem)...| will see to it. (nterruptions) @1
gl E2..(FGEM).. 3T T Ae W gyl (@aer)..You go to your seat, | will see
to it. (Interruptions) You cannot dictate the Chafinterruptions) It cannot be done.
(Interruptions)

# 3reft oFaR SfIR: WX, oY Wgd WR Ayl He & | (FEUm)..

THE VICE-CHAIRMAN (PROF. RJ. KURIEN): Unless | listen to the Membér
cannot say anything;Irfterruptions) No; no. (nterruptions) | will see that.
(Interruptions) Go and sit there. lifterruptions) You allow him to do that.
(Interruptions) Mr. Brijesh, | will have to name youlnterruptions) We cannot
function this way (Interruptions) | am sorry (Interruptions) | am sorry
(Interruptions)
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SHRI TIRUCHI SIVA: Sir, all other Members are being deprived of their rights.
(Interruptions) There are so many vital issues to be raised during the Zera Hour
(Interruptions) We seek your protection, Sifl nterruptions)

THE VICE-CHAIRMAN (PROF RJ. KURIEN): Why do you think that | am
going to give that ruling?lifterruptions) Why do you think that?Ifterruptions)
MU FESA el §...(FAEM).. 3T Ul We W Wisy..(«au)... Let me listen to him
only then | will be able to give a correct rulingntérruptions) | will have to name
you. (nterruptions) | cannot allow like this. Iterruptions) You cannot dictate the
Chair. (Interruptions) You cannot dictate to the Chaifinterruptions)...Then, | am
requesting you to go to your seatntérruptions)...Yes, | will listen to your request.
Go to your seat. Iifterruptions).. No; nothing can be done like this. Nothing can be
done like this. ..lterruptions).. You cannot dictate to the Chair like
this...(nterruptions).. How can you think what ruling | am going to
give?...(nterruptions)...No, no. He is not dictating.logerruptions).. | asked him to
take seat; he took his seatlntérruptions)...No, no. Don’t talk from here. | don’t
want to listen to you. lterruptions)...| may have to take actioninferruptions)...|
am telling you...Interruptions)...This is most unfair and indisciplined, not allowing
the Chair to run the Houselnterruptions)...What do you want?.lrfterruptions)...
Go to your seats..lriterruptions)...The House is adjourned for 15 minutes.

The House then adjourned at thirty-six minutes
past twelve of the clock.

The House reassembled at fifty-one minutes past twelve of the clock,
The VICE-CHAIRMAN (PROF RJ. KURIEN) in the Chair
PAPERS LAID ON THE TABLE

|. Statement on quarterly Review in relation to the Budget.

Il. White paper on black money

THE MINISTER OF SRTE IN THE MINISTRY OF FINANCE (SHRI SS.
PALANIMANICKAM): Sir , | lay on theTable—

I. A copy (in English and Hindi) of thet&ement on Quarterly Review of the
trends in receipts and expenditure in relation to the Budget, at the end of the third
quarter of financial year 2011-12, under sub-section (1) of Section 7 of the Fiscal
Responsibility and Budget Managemét, 2003. [Placed in LibrarySee No. L.T
6960/15/12]



